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‘THE INDIAN SALE OF GOODS (AMENDMENT}
ACT, 1963
No. 33 oF 1963
S [22nd September, 1963]
An Act further to amend the Indian Sale of Goods Act, 1930
Be it enacted by Parliament ih the Fourteenth Year of the Repul?- o

1. This Act may be called the \Ind1an Sale of Goods (Amendment)

, Act 1963.
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section 1.
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2. In section 1 of the Indian Safle of Goods Act, 1930 (hereinafter 3 of1930.

_referred to as the principal Act) in sub-section (I), the word
“Indian” shall be omitted.’ - ' '

%
3. In section’ 13 of the prmmpah Act, in sub-section (2), the words
“or where the contract is for speqlﬁc -goods the property in which
~ has passed to the buyer,” shall be omltted
| . ,
4. In section 25 of the prlnmphl Act, for sub-sectlons (2) and
(3), the followmg sub-sections sha]}l be substltuted namely: —

‘(2) Where goods are shlpped or delivered to a railway
administration for carriage -by%railway and by the bill of lad-
ing or railway receipt, as thé case may be, the goods are deliver-

~able to the order of the seller‘or his agent, the seller is prima
facze deemed to reserve the rlght of disposal.

(3). Where the seller of gqods draws on the buyer for the . o
prlce and transmlts to the buyér the bill of exchange together
with the b111 of lading or, as the;case may be, the railway receipt,
' . to secure acceptance or payment of the bill of exchange, the
" buyer is bound to return the bill of lading or the railway receipt.
~if he does not honour the bill ot exchange; and, if he wrongfully
_ retains the bill of lading or the‘rallway recelpt the property in
the goods does not pass to him.
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'Explanation. ——In th1s sectxong the expressions “railway” and.
‘ra_llway administration” shall Have the meanings respectively
assigned to them under the Indién Railways Act, 1890,

| 5. For section 64A of the pr1nc1pa11 Act, the following section shall

- be substituted, namely —

“64A. (1) Unless a different intention appears: from the
terms of the contract, in the event of any tax of the nature
described in sub-section (2) bein‘g imposed, increased, decreased

" or remitted in respect of any

contract for the sale or purchase
tion as to the payment of tax w

goods after the making of  any
e of such goods without stipula-
§here tax was not chargeable at-

-the time of the making of the con tract or for the sale or purchase

of such goods tax-paid where tax| was. chargeable at that time,— ed

(a) if such imposition o

" tax or increased tax, as the

case may be, or any part of such

tax is paid or is payable, the] seller may add so much to- the
contract price as will be equivalent to the amount paid er

~ payable in respect of such tax or increase of tax, and he shall

be entitled to be paid and to sue  for and recover such

addition; and

(b) if such decrease ot remission so takes effect that

the decreased tax only, ¢r no tax, as the

case may be,
y

is paid or is payable, the buyer may deduct so much from the

contract price as will be eq
or remitted tax, and he shal

1ivalent to the decrease of fax

for, or in respect of, such deduotlon

Substitu-.
-tion of new

section for
section

84A.

In con-.
tracts of
sale,
amount of
increased
or dec-
reased.
taxes to
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or deduct-- .

r{increase so takes effecf that the

1 not be liable to pay, or be sued

(2) The provisions of sub-se‘ctlon @) apply to the followmg

" taxes, namely: —

!

“{a) any duty of customs orgv% exgise on goods; -

3 N
igpurchasewof ~goods
f’, .
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